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IN THE \;E,NTn,..\l. AulvUNISfRA lVE ralBUNAl.., ALLAHABAD

* ••
Allahabad ~ uated this 12th day of Novemcer , 1997

l.iriginal Application No. 1189 of 1997

.Astrict : lMigarh

Honr ole Mr. Justi ce B. c, Saksena. V. l".

suresh c.;hanO Gupta, s/o !)hri Jai am,
E.JJo Branch }lost iiiaster, Kalwa uistt_nliyarh.

(8 y S rl. Sanjay G cswarnt., Advocate)

• • • • • Appl i cant

Versus

1. Ihe secretary •
lvunistry of ('ommunication (0eptt. of fJOSts).
New u e j ru ,

2. J..' he ~irector of postal seL'viceS,
0ffice of .post i"laster ceneral, Agra legion,
Agra.

3. The sc, supcrt.!-'ost vffices, Aligarh u-ivision,
Aligarh•

• • • • • .Re spon ...ients

Us. LJER(Oral)

1hrough this UA, the djJplicant cha l l,en:; es the

order dated ~11-1997 bt which the order pu ting off

duty passed against one Sh i Chiranji La1 Sharam, E. J. A.

Kalwa has been revoked. It is necessacy to note hat

the appliCant was given provisional appoinLmerrt when the

order for putting off duty was passed a<j?;inst Chiranji

Lal Sharma.

2. Vilehave put to the learned counsel for the

applicant to indicate what locus standi the applicant
has to challenge the order by which the putting Of(--
duty has been revoked. Ihe learned counsel for the

applic ant only submi tted that the apfJlic anI.' s appointment

was made "ill eerier usi on of t he d.ep.artment al proceedings

against sr.ri (.;hirar1ji Lal , ~Iie are ~ satisfied ~1h{}J'r-
\~~
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this condition WaS indicated in Annexure_A-2 to the

he order of appointment has to be

read as a whole. rn Para 3, it was clearly s"tated that

if ever it is decided to take Shri Chi ranji Lal back in

services, the provisional appointment will be t.erminaLed
r

without notice. T hat being 50, the applicant.s right is 1,\.\

no manner _ effected by the order passe. I he applicant

has no locus standi to challenge he said oroe r , T he

(JA is, nere ror e, dismissed summarily as not being

maintainable at he behest of t.ho leaH1ed counsel for

he applicant.

Member A)

MubeJ•


